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NOTIFICATION

No. 1529-G - dated the 8'h July, 2021-ln exercise of the rule making pouer under Part X of ttre

Code of Civil Procedure, 1908 (5 of 1908), read with clause (d) of sub-section (2) of Section 89 of the

said Code, the High Court at Ca.lcutta hereby makes the following amendments to the existing rule,

conrained in PART II under the heading 'CIVIL PROCEDURE ]VIEDI.{TION RULES, 2006'

promulgated under Court's notification No. 4679-G dated 06.12.2006 and anrcnded by Court's

norificarion No. 31 l6-G dated 08.09.2017.

A}4ENDED/MODIFIED PROVISION IN THE SAID RULESI.
No.
l. The following clause to be inserted as under :-

3. (aa) The High Court may prepare and publish a separate panel

of "Online l\{ediators" wl'to will be additionally qualified to conduct
"Online N{ediation" under these rules.

3. (b) (ia) The Court of the District and Sessious Judge in each

district or the Courts of ttte Chicf Judge of thc City Civil Court or
courls ofequal status nray preparc and publish a separate panel of
"Online Mediators" u,[ro are proficicnt in computer/smartphone
1br conducting "Online Mediation" under these rules.

The following sentence shall be added in Rule 4.(d) (i) :-

These institutions, if empaneiled, shall be governed by the
provisions of these rulesl

)

3.
(Panel of Mediators)

4.
(Qualifications of persons
to be empanelled under

Rule 3.)
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4. (e). Panel for Online Mediation:- Notwithstanding, anything
contained under the provisions laid dow n hereinabove. the existing
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empanelled Mediatorhirving expertise and proficiency to conduct
"Online Mediation" under these rules, shall be enlisted as "Online

lrilediators".

The following clauses to be inserted as under ;-
(v)(i) For the puryose of "Oulhe lvlediation" the Mediators/Parlies

anrVor their Advocates/Representatives lnay participate in the

nrediation process fi'our any/several places oftheirchoice through

online/virlual mode.

(v)(ii) r..'Iediation Centres/ADR centres in each of the jurisdictron

will hower,er. provide suflicient infrastructulal attd technical

suppolt to conduct "Onliue Mediation" therefrolr:

(v)(iii) Software,/Application/Website for Ouline lv{ediation:- The

I\.lediator(s) s,itl be at liben,v to exercise his discretion to choose

any Softlvare/Application/Website for conducting " Online

Ir'lediation" subject to mutuaI consent of all the parties to the suit/
proceeding and the sanre should be informed to dle \{ediation
and Conciliation Committee. High Court. Calcutta and/or the

concerned District Legal Sen'ices Authority, as the case may be,

in order to ger "prior approval" tbr this purpose. However, the

Mediation and Cor.rciliation Committee. High Coufi, Calcutta and/

or tlre concerned District I-egal Services Authority, as the case

nray be, will be at libertl to retuse permission ofusing any parlicular

Software/Application/Websitd tbr Online lr'fediation on account

of securit.r' and/or confidentiality and/or an1' other technical and/

or legal ground:

The followrng lincs to bc addcd after thc cxisting clause, as under :-

I l. (b) (v) Coptes of pleading or docunronts or such

othelinformation as may be required by him in connection with

the iss.ues to be resolved may also be furnished through onlirle

mode;

The following clause to be inserted as under :-

1i. (d) All communications including notice oI appearance, notrce

oi adjoumment ofproceeding, settlement agreement and any other

relevirnt communication, in this regaud rnay be made through

approved virtual mode of corrmurucation, subject to approval of
the competent authority in this regard.

The following u'ords l.o be inserted after the .word "writing" and

before the word "and" to be inserted as under :-

21$) ...... in elecfionic form.

The following clauses to be insertcd as undcr :-

24. (l) (a) In case ofonline tncdiation.thc link shall be shared to

the parties bv the concerned nrediation centre having jurisdiction

3

6 24.
(Settlenrenl agreement)
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(Venue for conducting
nrediation)

il.
(Procedure of nrediation)

.1- ).
(Communication between

mediator and the Court)

4
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and the signature of the parties may not be required for

participation. However, the parties may -tive their consent tluough

official E-mail address of the mediation centre.

24. (l) (b) Wlrere an agreement is reached between the panies

eitlter on all issues or some of tlre issues the same shal'l be reduced

in writing and the copy theleof sha1l be forwarded to the tnediator

and the ionsent to such agreenlent can also be simultaneously

apper.rded thereto by the respective parties. The aforesaid exercise

sila[ b. n.t"d. to the official E-mail adclress of the respective

rnediation centt e.

24. (1) (c) The mediator shall download dre copy of the agreement

and the consent appended thereto and send the same to the Central

Coordinator of the mediation ccntre along with his'/trer repon'

24. ( 1 ) (d) The Central Coordinator of thc respective mediation

centre shall fix a date and coulnudcate the same to the parties

and their respective advocates (ifrepresented; to put their siguature

by appearini physically u'ithin 15 (itfteen) days from the date of

ttie iuumisilon to the medi:rtor. Hower er' it is open to the

competent authodty to extend the time tbr physical appeafiulce

and the signalure ro be put on the pfirled agreement depending

upon the circumstances.

24. (l) (e) The provisions contained in Rule 18 shall not apply to

online rnediation but shall imnrerJiately come into effect once tlre

niediator thinks that there is a pos-sibilit-v of conducting the

mediation proceeding ph.vsically.

Aner Rule llTitle;. the follorving rule is to be inserted -
IA. Conlpetent authoritl' stlall tnean tlre member-secretary of the

rnediation and the conciliation comnlittee / board in case of

mediation hcld u'ithin thc territoty of Kolkata region and include

the chairman ofthc DLSA and SDLSA in other cases'

Note: They shall appty to all Civil Courts throughout the tenitories iu relation to rvhich, the H

Court, Calcuita, exercises itsjurisdiction and shall take effect fiorn the d:rte ofpublication in
igh
the

The mediator shall not closc thc online mcdiation process nor shall

submit the closurc reporl but shali fix a date for phl"sical interaction

of par-ties and/or tept-cscntatives if in the opinion of the mediator

thcre exists a possibility of scttlemcnt.

By the Order of the Honb'le High Court,

sd/-

IANAI.IYA BANDYOPADI{YAY]
Regktrar General,

Official Gazette

High Court, Calcutta.
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